FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
CALL EXPRESS CONSTRUCTION (INDIA) PRIVATE LIMITED

Sl. No. | Particulars Details
1. Name of corporate debtor Call Express Construction (India) Private Limited
2. Date of incorporation of corporate | January 09, 2006
debtor
3 Registrar of Companies - Chennai

Authority under which corporate
debtor is incorporated / registered

4. Corporate Identity No. of Corporate | U45201TN2006PTC058525
Debtor

5. | Address of the registered office and | Regd. Office: No 20, Poes Roa.d 1st Street,
principal office (if any) ofcorporate | Teynampet, Chennai, Tamil Nadu, India - 600018

debtor

6. Date of closure of Insolvency | October 18,2024
Resolution Process

1. Liquidation commencement date of | October 18, 2024 (Copy of the Order received on
corporate debtor October 22, 2024)

8. Name and registration number of the | Dr. Govindarajula Venkata Narasimha Rao
insolvency professional acting as | IBBI/IPA-003/IP-N00093/2017-2018/10893
liquidator

9. Address and e-mail of the liquidator, | Address: B/1201, Lansum Etania, Puppalaguda,
as registered with the Board Near MyHome Avatar, Ranga Reddy, Telangana

500075
Email: raogvi@gmail.com

10. | Address and e-mail to be used for | Address: B/1201, Lansum Etania, Puppalaguda,
correspondence with the liquidator | Near MyHome Avatar, Ranga Reddy, Telangana
500075

11. | Last c}ate for submission of claims November 21, 2024 (Thirty days from the date of
receipt of Order)

Notice is hereby given that the National Company Law Tribunal, Chennai Bench has ordered the
commencement of liquidation of Call Express Construction (India) Private Limited on October 18,
2024 (copy of the Order received on October 22, 2024) in IA(IBC)(LIQ)/34/CHE/2024 in
CP(IB)/17/CHE/2023.

The stakeholders of Call Express Construction (India) Private Limited are hereby called upon to
submit their claims with proof on or before November 21, 2024 (i.e., thirty days from the date of
receipt of Order), to the liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims submitted.
by such a stakeholder during the corporate insolvency resolution process under the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulatlons, 2016
shall be deemed to be submitted under section 38.

Sd/- ‘ ‘L""Q

Date: October 24, 2024 Dr. Govindarajula Venkata Narasimha Rao
Place: Hyderabad Liquidator of Call/ Express Construction (India) Private Limited
Reg. No.: IBBI/IPA-003/IP-N00093/2017-2018/10893

1| = \-



failsilg

G

24-10-2024 5

5 o et (O&EmHSE L6 bLbhg CLEFeuTTSens
T0smaONTd dtsmied), LsivLy Ddma:
Far a15uj dsrdndL D (Smmq AAITHITESR

wravCseir, 91d.24

LgevLIgid  BIbLIGemS,  LigevLIy
LITeNS, LIFOOLIT 2 _6RTia|%hmar
wBbs  pL Gy, @ By
2 mafer gl wrs:  @)hdhas
Cauassr(Hib,"  eresr, Far yHui
af ader iR b, Lgsioi Giomg.
atelwmigHermi.

9CrRev, gaflwm, @bGw, Fer,
OlperoyLiffssr  Q@w  BEIGSET
OIL_BISW ‘LNfBen’ enioliIetT o &F)
asa®), FePwmalesT ST  BHHGV
Csn_m@ug). L9$en’ Lompriged
uBGapLgNETE,  Lgswi  Glomg
Crnmi (Lpesi@entd omig ClFenmi.
eUBd@ Fauli Hbuer eugGeunL
efssiiu L g.  oswi  Comg
samefll L. o@ISE  HEOGUT
F@p@Ld LBIGT allipibg 2jeldsni.

@plenevuiled, Cromi 26Ug HreiT
Lompr(h) BL_bS5]. oaprl(h%E
Qe _Cu Far yBLj ghletnItiens
s Comg FEDESTI. SL kS 5
Y ETRFeND  @QFHFTET  efserflesr
(LPSVTeUG] (Lp6sTFnL 19 Gy G 1 1H" 1
THGIIL| SASLb.

2 BILSE@FSG (LT, HpsHd
VLMERD, YF  6TevaevsCHI(R)
uGSilev mnemieu afprseler GCombg
Osm_guns QpGwnFerm Qe Cu
RUILBSLD  sCI(LpSSTessl. bS5
Leiresrensiiudled, Crpenmw  FBHSILIL
BLBbs&.  Gmeub, e migLd
@iy Guiseunisbems pL_sGed.

< LICLIng), CoumiLin(hEemaruLb,
LNgFFeoesISHen LD (LPEODILITE
GOSHWITET GevessT(pILb GTGHIMILD,
el  @Flew  FrGamevds
ADYLOG S FSIaL_ MG eTeIDILD LATHLOT
Gomyg GlsNelgsm.

ugevLy pLoLPdGhand
TBEIIL GPSG  ogiod  Gomg.
SXTGH  GTHN’  FUPS  QUMGVSHSHET

USESHD @ LFey Gleuelui Lmi.
2BV e Fa BN BLILIS TG :
‘WhAsew  wrsm’ B%g Qe Gw
Goor oGy Bl Ibiens FB8SCH6.
QiHu-Far  opay, Qb  BILE
LD @S GLD, &, 2 6V%
QDB G LD (LPSBNILDTEOIZY. LITeVLIT

BLOLYGEe s, LIFeLIT Lofliwnens
2 Fweeu [OGELNT] 2 DEoe
UL GGILD TG,

Cuéseumideas L) @BEw

Glovailymey ClFwevners alsib Ao,
SFM6T pSHeV BlpLisEEd@E Cuilg
DAMSSMT. DfeU Fn OIS ToLS :—
Ysoy  Gomgub, a1 @i
Sl m@gs Qs o paler
Blavevenw 24iey OlFdisesy. o
LI T&FF enevtHeir LigevoLry

R ¢

HK<<///\//////\\\\?
22-p4 OCTO

&\

¥ I
J)11

S

HMI HHQ

|

|

o, 1 2
» \\ i(f
\ A
|

y

e et |

Z

| Cbu@saeusnsneT FL L Bisa@aT

PEIbLIgID, )G, 24—

S| GSITGTTLOGHGVL LIGV&HEM6VIs

&IP&HID  FIILI0 e LeTald@
D LIS FETBISHGT QULPBIGL LI I_6UT.

BIDAGSST(H) SHTEYLD IGVSTGUTTLOEGUL

LVSE®QVEELPHD  Hval  LopmiLh
IniiFs)  LewllsCar(h) Caital
FeLps  eUeTiFFUNeID  FeiTenienL U

sars@S ClFISH IBHDS. @)SaT
R UGHWs, QBSwr S iged
G, OIS T wHMID SLOPHEIH
I LILPEIGLUNGTT FeuSSIamiLyL_c5T
LILpBIGLY. (Q)eT LOTewTe  LomewTallseT
ueith g LeTelseleT Hrsems

QFwOLIBSSDDG].

B L5565 @@ LGB, QbGluwi
A’ 1960 Gy, 2S5 SV
omeUL” LD &GTeHer STILoLD Heev@EhT

<2/ GSSTGSTITLOGHGV

ST BS T

< essTudlen st
LIGUSEeVHSBLDS

<2 Fflemw &LDI'IG;.CHI_LZ) G)_lépl'ilmﬂﬂ".
@SHILL_G&eT eLpeuid @)LiieTerflseiiey

Lufleitb 116 S@b GLopuL’ L LoressTey

oD  seeveuf  Hewflesl]  LoHmiLD
FHeucy yflaliueh Fyenn (LpemesTeuT

DIEIMIDENEVL LIVHMNHHINHID FTFITV
[T UaTaldHF 9 LH P HIHAT:
HIMMGCarh®Hy i, a@@u&m mmmja‘,’mm)

@@/m@mmuunmﬂ wHmb 2 Fal
Cuon@flwy sessilesf] LHMILD SHeLH
oflaflued  gGeop (peveteui G,

BSAc oeirer Lipi@ie. G LomewTe Lonmm.ﬁ?esm L.IILIG‘B‘[ @u@/@_u.w'a;m. @%lul._ﬂﬂc%ﬂﬁ#, %@G’u.mfr a;.a;vgégﬂ
oresmeadt eis e wns  DAHROD  syememmome Qerein ey el  @igun
eemu o wiflee Uetalée a5 c0  HVFMVESYS 26T 5SI_@LIL.IITI_@ e 1h @U_‘IITI_L(]_GU vaz/.@w.ﬁ?&a; Se@evaf
oylirb@indener o Lsgammsdr LY @LL{&S@GD‘ID @we;@.mg Caeugmgd o @g@&@wﬂggm_&asg
QPRSI @BSODS. SFpE&iu PESTEIT  cTov oblojemw B,  sieeTCebsl @umo. &G Cpeest

s Gasfealsasny.  Blepsflésrer

TOUTRHEEGT  G(HBIDEGRTLILITOTT

LI

Gumev

GTGTR LD,

@umo.sSCrgeit Lol seevers  TallbS LMy P Bl evmesesTWT 1B B ES T
a (]
B " RUS o o o [
—. f CFraremariion 75 FHaixh aihnafar GuBhy o
° ° ° °
UTSHRFm: @.m.0. 9Luialey HHal
QFsirener, Hydh.24— yssly CrmieumiiliuL eeud@d  wet  Bissr S L SGler

GFesremeuru Ned 75 spafs et Gsflall$slL®@Ds. QI @UBRGeTLLTOTISM  eHeuTTeT
TPLBSGIb.  eTeveavulley  Conbgl  SeTeLD, LigpeuBlenev LoAHDLD, 6’?@‘56‘"?6{) '—'"—'6?"-'@5555‘—."—{@@ g@zfzsmm:?ﬁ @!:D”f’:’a;e_ﬁ’ 5@“&“‘?5 811 Clsfladlgsms.
Cen_juns Qb BRsEr Qe Cu  LWBESTUISLD HHwees BloveyLb @19 5 G uptnpb - Grefldg  aadGd  Glsmigsd, Cogud  <yjeud, @&
RUILIBSLD angsOlwpssrearsnd  Crus&e, 2 VBGMS Fiflwimest urdte Puir  @abLiLigns  GlacTener Gl meTseveseie Q@LUSTS  Lngefur  orE  eUITLD6D [OGEE
Qpeupd aupCaupLy Glsfalsseny. Ummsuieh Glarema® GFsvev Lifgen’ | 83-83-19- BL g pu1afd  ClemelILGEDS. b &$&Ssfly  swrilliLneTiseT
ereveney  LgFflevest  QBILfLMGST  SSLILTGILOTET LIBIGTHMLD. O PwiabgieTarg. @& aCsr  Crrgwrs  Gpmi QULPBIGHLD ULSI(LPEODHEEET (LPEHDILITS
ALy TSBS 6T, QUILIESSHeVILD, BsiseT Cumeng 2,&H%salsvenev. GlFestenest D.2.19.  ELPGULDTSH APEHIOT  FewTDIFHET 9erLmm GeueiT(BlLD eTamayLb, Samany
Gr@bmm)f].ﬂ@i) ) _ gymw@@w G’uéra.; CUMTE eSO LIS TGHT %ﬁi@ QL TMUIFGENITOTISET, woresTeuiser o erell.  LOCaln  UESTIEISET QsmersasTsamen smin LsTs, GBg
ugnof$sSHeyd  wpsHw  umig  Comib. CanCrmesmmeney ety | ‘ST BF Srey (wetpwpEueT  aumfens SeL G SeTentiley A ol LL 18 aumsiled alovs®
UHSSFTH@ D, aflergailey LSET(HILD  @HMIGHLOWITS ey $CgnGrom, N LGB Olestranamiled  Qbhg UG QES  Lndeflum gméa?@mm'r@i cresTolLh. GdE LD
PG smseT Cudseumisemsow  AHGLTD, IS SVULPDES | 752  af@saicv B smusismen  Lois QLIS AevaTliLis i ) S Gl/ » 55
SJeuiser Glgm_g CouesT(HLd GTGIMILD  LIMGISTLILITGT, auedlenLowimer, Crsflgsant. osmag, oIGsalsy som. £ #55FAL  (pepseT m@g@@a;a; Wm@uf :
Seuiser  Cesflalgsen. eerGeal,  euaTLOTET aT8lisnvsms 2 mi& GUbIns  GMiseT, st  LweTLGSSID Fev afRseleuid @)% g)ms'w?mg ,@(5_ ﬁl'&‘,_w @57‘@‘%&?
@@r_ggﬁu_{ 2 peay @Jﬂé;a;g){‘i@&{'lﬁq;m QJIL'fG’QJan. qumi/f;;J@Jnggmgthb, Savmysar LHDIh LD SIS Lme M Loms @)bhss HBIER L msu_gg! @GISTGD‘IU- &ds  Ceuetsr(hLb
Cudaeumnideamnsd, DSSSHL L. LWEEST — UNSSSHEE  BSysad) Qss  QUDILEL  samedor  QsIBSSBEADE. GTGSTGYLD T DIGSTITL.

BL_6ULY &6 6T(hLILITTSHGT 6TGIDITH.
worprl_ig6d Comg Cuds
‘Wiflgev’  omprligeyb  SgsLof
Gumg  CuPusteugi:—  ‘Ifsen’
Y@L, 2 W& SHATOISTESUINGD
120 gaaissmsuh, o 6ws OluneTT

SMISHI 30 F5aigS@mSLb
G nessT(HeiTers). 30 GUL&LD
Gasmg  Levg  QumrBeTISTILONS
2 156)6u(HSSTETS). S 20

2T (D566 LIGO M) DLOGVSEVHEGIT
GTL Ly 2. 6TeTG. GUUHLD B &ereD,

Oeiicuensiytb @BGS 2 vsarmallw

wn&ser eTRésLiL Couets(Lb. %IL'IG.).IS'EJ;‘/T% m@é)‘g@ﬁ' , N L?n‘@ﬁg;dr ﬂ®é5DULf_‘@6v’
O . ® @ ® Qs wi@fselcy Cupnlsmarars  Lnde Hum LD @BLILIBTS
ilmgu G)"ngz_[ e @UU ;;ngglg’ ule guwelley  m.Gsmed)  eredin v mhwii 75 55655
ug@asmunggm?g ol @@és@m{@@‘i) Lirgie fwm LorTeR SBSBLILG  aiBsealsy GlLgpLbumeuneT afBEeiey
@l Aol e GLLb &@L@wuul;@ @([_‘5&?‘5@4@@. @‘ng'mgasciﬁ @@L’lugznb, g{@.{g’a;@m
QBdsEmL_n5). Saurai BEH6D @55 | euaswes una;ugfrh-un @ﬁg LllTaSLQ.ﬁlLIITG).JITGU .un‘@a&%.uul?
@) enar@higser PG GTFF VGG DI CLITS@, QMg Ml e dergid @b pialled

Oeiwiiu@eens $HSS mIbd Saly

BLag Sans 6T(hds Couessi(BILb.
OQampleom L yssHed ‘el Gud’

afg CGur  Guretiv LBw  Feunebaseir

Cunesipeupenn  aDLRSHUCSTH),

Caflu eubssns GlFeianer @.2.19.

CHANGE OF NAME
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Chowdhary, W/O Subhash Chand Goyal
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Kilpauk, Chennai, Tamil Nadi- 600010.
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UNIPLY INDUSTRIES LIMITED (In Liquidation)
Liquidator: L V SHYAM SUNDAR
Liquidator Address: No.113/52, 3rd Floor, Ankur Plaza, G N Chetty Road,
Parthasarathi Puram, T. Nagar, Chennai - 600 017
Email: uniplyrp@pkfrevival.com ; shyam.ascend@gmail.com; Contact No. 93802 84913

FORMB
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKE HOLDERS OF
CALL EXPRESS CONSTRUCTION (INDIA) PRIVATE LIMITED

tion Sale of A

ts under Insolvency and Bankruptcy Code, 2016
DATE & TIME OF AUCTION: 28.11.2024

For S.No.1: 11.00 A.M to 12.00 P.M & For S.No.2: 03.00 P.M to 04.00 P.M
(With unlimited extension of 5 minutes each)
Sale of assets and properties forming part of Liquidation Estate of M/s Uniply Industries
Limited (in Liquidation) in possession of the Liquidator, appointed by the Hon’ble
National Company Law Tribunal, Chennaivide order dated 03.05.2023. In case of multiple
bidders, the sale of properties will be done by the undersigned through the e-auction
platform https://ncltauction.auctiontiger.net

DESCRIPTION OF ASSETS AND PROPERTIES
Asset

S.No

-

Brand UNIPLY
Trademark in Application No.730051 under Class 19 and 28 other related trademarks.

PARTICULARS DETAILS

1.| Name of corporate debtor Call Express Construction (India) Private Limited

2. | Date of incorporation of corporate debtor | January 09, 2006

CHENNAI | THURSDAY, 24 OCTOBER 2024 BllSilleSS Standard

PUBLIC NOTICE

CARBORUNDUM UNIVERSAL LIMITED
Parry House, 43, Moore Street, Chennai - 600001, Tamil Nadu, /ndia
NOTICE is hereby given that the certificates for the undermentioned securities
of the Company has been lost and the holder of the said securities / applicant
has applied to the Company to issue duplicate certificates. Any person who has
a claim in respect of the said securities should lodge such claim with the
Company at its Registered Office within 15 days from this date, else the
Company will proceed to issue duplicate certificates without further intimation.

BUOPHIE Sips:
RCING wraiLLb, A5CENEG CHite) B CuebITLA
QuuBsLyeTal ifieiléme

5.5.qa. 17/2024 Ml 21.10.2024

RGN WL b, ABEHNEG Gaitey Bene Guespnidl HuME BF o seil SuLib (RIDF-XXX) 2024-251b Spamghe
Spaa. Gaoulaar 6siiE WRILSHE 5GH amilbs QUUbssMTELSEbLE Smeamugend amuions
QUUBSLIETEN CHTTILGEDSI.

Smeamugensfen  apeowns wrew E-Token/Digital Signature card-eow o uGundss
http://tntenders.gov.in e BewewnugensHed 22.10.202481b Cod WsDH Beausions LFaipssd OFLIS
QEneTeTEND. QUUIBSLILETEN OETBULENTSET SI-LEIEDE HLD GTeir.4 &6 HOMGETET WAL OBTDEIL
Syeiremeais AFQIBSILLE, AFQIBHILLLESET HEQILET Smamisg 07.1.2024 Syib G efumpsSipenin hussd

03.00 WERABEST ST ApeLd FDIITEEILL GouatiBLd. SeaTUSETSHE epmib UDULEL QUULSILETaEST
07.1.2024 & Co AuMpPsSPaw HHLGE 3.30 WaHlsE HHGHTE CUABITLA ArLs ST SlboE
Slaupg SFETID ALDDAITE DS SHEHETT GUUBSSIITGET (e ; DELL AL seut
( ical Bid cover) gpsaiuGip.

3.| Authority under which corporate debtor | Registrar of Companies- Chennai
is incorporated/registered

4. | Corporate Identity No of corporate debtor | U45201TN2006PTC058525

5. | Address of the registered office and

Regd. Office: No 20, Poes Road 1st Street, Teynampet,
principal office (if any) of corporate debtor

Chennai, Tamil Nadu, India - 600018

o

.| Date of closure of Insolvency Resolution
ProcessiLiquidation Process

October 18, 2024

7.| Liquidation commencement date of October 18, 2024

Asset

[P 50000000 s 0 I s
S.No

~

Specified Receivables from

1. Everett Infra & Engineering Equipments Private Limited - X 6,91,14,806/-
2. Divyanshi Infra Project Private Limited- < 10,00,00,000/-

3. Rachana Infrastructure Limited - X 14,62,29,891/-

4. Sangrakshak Infrastructure Private Limited - < 1,09,00,000/-

5. A2Z Infra Engineering - ¥ 49,21,07,390/-

6. Sri Kubera Construction Private Limited - X 4,32,67,000/-

Totalling to X 86,16,19,087/-

2 1,00,00,000/-

*E: ive of GST if

% 10,00,000/-HEEENIHN 7 5,00,000/-

Terms and Condition of the E-auction are as under:

1. E-Auction will be conducted on “AS IS WHERE IS", “AS IS WHAT IS” and “WHATEVER THERE
IS BASIS" through approved service provider M/s E-Procurement Technologies Limited
(Auction Tiger). The Last date for submission of eligible documents by the bidder(s) is
07" November, 2024.

2. The Last Date to apply for EMD is 26" November, 2024, The Demand draft shall reach the
office of liquidator on/before 26" November, 2024, 06:00 P.M.

3. The Eligibility for bidders to participate will be any person who is qualified under Section
29A of The Insolvency and Bankruptcy Code, 2016. The Complete E-Auction process
document containing details of the Assets, online e-auction Bid Form, Declaration and
Undertaking Form, General Terms and Conditions of online auction sale can be availed by
mailing to uniplyrp@pkfrevival.com

4. Parties interested in the auction of Item No. 2 are requested to note that details of the
transactions on an individual basis will be made available after inspection of the eligibility
documents by the Liquidator and the declaration of qualified bidder(s).

{ e

L V SHYAM SUNDAR, Liquidator
Reg No: IBBI/IPA-002/IP-N00262/2017-18/10775

g

Date :24.10.2024
Place : Chennai

SHRIRAM HOUSING FINANCE LIMITED

Reg.Off.: Srinivasa Tower, 1st Floor, Door No. 5, Old No.11,
S HR IR &M/ 2nd Lane, Cenatopha Road, Alwarpet, Teynampet, Chennai-600018
HoUusING FInANCE | Branch Off: Srinivas Tower, First FIr, Cenatopha Road, Thenampet,
Chennai - 600018 Website: http://www.shriramhousing.in

SYMBOLIC POSSESSION NOTICE
Whereas, the undersigned being the authorised officer of Shriram Housing
Finance Limited (SHFL) under the provisions of the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 (said Act) and in exercise of powers conferred under Section 13(12) of
the said Act read with Rule 3 of the Security Interest (Enforcement) Rules, 2002
(said Rules) issued demand notices to the Borrowers details of which are
mentioned in the table below to repay the amount mentioned in the said demand
notices. The Borrowers having failed to repay the amount, notice is hereby
given to the Borrowers and the public in general that the undersigned has taken
Symbolic possession of the property described herein below in exercise of
powers conferred on him/her under Section 13(4) of the said Act read with rule
8 of the said Rules, onthis 22nd day of October, 2024.

The Borrower in particular and the public in general is hereby cautioned not to
deal with the property and any dealing with the property will be subject to the
charge of Shriram Housing Finance Ltd. for an amount as mentioned herein
below with interest thereon.

’| corporate debtor (Copy of the Order received on October 22, 2024)
8.| Name and registration number of the Dr. Govindarajula Venkata Narasimha Rao
insolvency professional IBBI/IPA-003/IP-N00093/2017-2018/10893

acting as liquidator

p—
@J

Sl wraLLD, sEsgTDEOYTT CuesgnLA

Name Of Holders No of Folio No |Certificate | Distinctive pumi® B8 256l S (RIDF XXX) 2024-2025
(As per Share Certificate iti i —
( - \ll) = )| Securities No Numbers = atiler ouat u!u%;m- a?mc:;::. gﬂ
. Vinayak Pawar
. i - 1 2 3 4
2.Bhimrao Pawar | 409 Bauly Shares| cyi 109572 1210 | 250150 i AL (NAGARD HIDE 00 2024 2025
(Deceased) at face Value Rs.1 2301554 |2 e e .
; A5BaN6 CueBITLA QU 616w, 15 SHDLDEN BT ERTETEDREDIL SaTeneLNs | 110,00,000/- | 2,20,000/-
3. ND"'maIa P:war SIDIDESE NI LGETLSEH HET STETEHR EFaiose. Harb- 1.300 8.5
(Deceased) P ymo—
1. 5806 gefeimpap QUuUBSIATT LD 1998 b idser 20006 aseisaiurGster gUUbGLLSaTEH eifmpasmer seLipssluL CamL.
2. gUubsLuATe SbLBELLL Fubsmense DL B5) eleumiad Sgeis Bisdeo Siginas Gogsen Colo Ca16 A oarameanD.
3. QUus 058 oassCen, 155 OsLLGAN AFLE SYADGES WY BT 2.
BIHHIG OigE 4.6 61 GueBITLA oRTDAGT SHASTHEDE & LLLLE.

ABWRD SYAIRT,

A,
#5016 cn@;nnu:, :Gyn@ QUL aF.0.05n.8./4446/ uugiyeaf / 2024 #3056 CuesgmLA, FOING LrAIEL.

5,506, 23 / 2024 glupgtystef Caneb aifefliy

Address:B/1201, Lansum Etania, Puppalaguda,
Near My Home Avatar, Ranga Reddy, Telangana 500075
Email: raogvn@gmail.com

9.| Address and e-mail of the liquidator,
as registered with the Board

10/ Address and e-mail to be used for
correspondence with the liquidator

Address:B/1201, Lansum Etania, Puppalaguda,
Near My Home Avatar, Ranga Reddy, Telangana 500075
Email: liquidator.cecipl@gmail.com

.|Last date for submission of claims | November 21, 2024

(Thirty days from the date of receipt of Order)

Notice is hereby given that the National Company Law Tribunal, Chennai Bench has ordered the
commencement of liquidation of Call Express Construction (India) Private Limited on October 18, 2024
(copy of the Order received on October 22, 2024) in IA(IBC) (LIQ)/ 34/CHE/ 2024 in CP(IB)/ 17/CHE /2023.
The stake holders of Call Express Construction (India) Private Limited are here by called upon to submit
their claims with proof on or before November 21, 2024 (i.e., thirty days from the date of receipt of Order),
tothe liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by
such a stakeholder during the corporate insolvency resolution process under the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016,
shall be deemed to be submitted under section 38. sdl

Date: October 24, 2024 Dr. Govindarajula Venkata Narasimha Rao
Place: Hyderabad Liquidator of Call Express Construction (India) Private Limited
Reg. No.: IBBI/IPA-003/IP-N00093/2017-2018/10893

0 = Regional Stressed Asset Recovery Branch (ROSARB)
% aﬂ’_ 3”'1]'- a?)m 1% floor, No.10, C.P Ramasamy Road,
Bank of Baroda

Alwarpet, Chennai-600 018.
POSSESSION NOTICE

Phone : 044-2345 4221
Whereas, The undersigned being the Authorized Officer of the Bank Of
Baroda under the Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 and in exercise of powers
conferred under Section 13(12) read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued a Demand notice dated 12.02.2024
callingupon the Borrower/s/Guarantor/s 1. M/s. SriRamajeyam Traders,
Proprietor : Mr. E. Kosalram No.50/3, Portuguese Church Street, Opp:
Stanley Hospital, Seven Wells, Chennai—600 001. 2. Mr. E. Kosalram No.
62, Thathamuhtaiappan Street, 2™ Floor, Broadway, Chennai — 600 001.
3. Mrs. K. Shanthi, No. 62, Thathamuhtaiappan Street, 2 Floor,
Broadway, Chennai — 600 001. Also at : No. 24, 4" street, Anvarsha
Nagar, Panruti, Cuddalore district Dist — 607108. 4. K Senthil, No. 62,
Thathamuhtaiappan Street, 2™ Floor, Broadway, Chennai — 600 001.
5. Mr. K. Ram Ganesh, No. 62, Thathamuhtaiappan Street, 2" Floor,
Broadway, Chennai — 600 001. Also at : No. 39, Anvarsha Nagar, 3
Street, 1% Floor, Panruti, Cuddalore district Dist — 607108. to repay the
amount mentioned in the notice being Rs. 1,01,62,701.05 (Rupees
One Crore One Lakh Sixty Two Thousand Seven Hundred and One &
Paise Five Only) interest applied up to 05.02.2024 together with further
interest thereon at the contractual rate plus cost, charges and expenses till
date of payment within 60 days from the date of receipt of the said notice.
The Borrower having failed to repay the amount, notice is hereby given
to the Borrower and the public in general that the undersigned has taken
po ion of the property described herein below in exercise of powers

Borrower's Name and Address

Mr. S Kandavelu (Borrower/Applicant) S/o Subramanian

No.1/100, South Street, Mettupalayam Post, Parasureddipalayam
Motchakulam near School, Metupalayam, Villupuram - 605 105

Also At: M/s Annamalaiyar Electricals and Hardwares

Mr. S Kandavelu Proprietor

No.47, 100 Feet Road, 4th Cross Street, Sri Ranga Nagar, Marie Oulgaret
Near MGR Nagar Arch, Moolakulam, Pondicherry — 605 009

2.Mrs. K Sathya (Co-borrower/Co-Applicant) W/o. S Kandavelu
No.1/100, South Street, Mettupalayam Post, Parasureddipalayam
Motchakulam near School, Metupalayam, Villupuram — 605 105

Amount due as per Demand Notice

Rs.54, 18,873/~ (Rupees Fifty Four Lakhs Eighteen Thousand Eight Hundred and
Seventy Three Only) in respect of Loan Account No. SLPHPOND0000740 as on
08.08.2024

Description of Mortgaged Property

All that piece and parcel of the property is situated at Villupuram District,
Villupuram Circle, Villupuram Registration District, Valavanur Sub Registration
District, Kandamangalam Panchayat union, Parasureddipalayam Village
panchayat Limit, Parasureddipalayam Village, S.No. 37/1-Acre 0.54 Cent out
of it Acre 0.10 Cent or 4360 Sq.Ft., or 405.20 Sq.Mt comprised in present
Natham S.No. 37/1B1, Patta No. 101 and bounded on the;

East of :Panchayat Plot, West of :Kanna Counder vagaiyara Plot,
Panchavarnam, Jayapal Plot, North of :South Street, South of : Sornambal,
Balaraman Vagaiyara Plot

The borrower's attention is invited to provisions of sub-section (8) of section 13
ofthe Act, in respect of time available, to redeem the secured assets.

Place: Villupuram Sd/- Authorised Officer
Date : 22.10.2024 Shriram Housing Finance Limited

conferred on him under sub-section (4) of section 13 of the Act read with
Rule 8 of the Security Interest Enforcement Rules, 2002 on this 22
day of October 2024.
The Borrower/Guarantors/Mortgagors in particular and the public in
general is hereby cautioned not to deal with the property and any dealings
with the property will be subject to the charge of Bank of Baroda for an
amount of Rs. 1,11,92,871.40 (Rupees One Crore Eleven Lakhs
Ninety Two Thousand Eight Hundred and Seventy One & Paise forty Only)
as on 14.10.2024 and further interest thereon from 15.10.2024 at the
contractual rate plus costs, charges and expenses till date of payment.
The Borrower’s attention is invited to provision of sub-section (8) of section
13 of the Act, in respect of time available, to redeem the secured assets.
DESCRIPTION OF THE IMMOVABLE PROPERTY/IES:
Item No 1 : All that piece and parcel of the Vacant land situate at
Pillaimar West Street, Tisayanvilai Village, Radhapuram Taluk, Tirunelveli
District comprised in Survey No 240/1 admeasuring 2880 sq.ft and the
Vacant land being bounded on the North by : Highway Road, South
by : Property owned by Mr P Murugan nadar & ltem No.2, East by :
Property owned by Pichaya Kathiresan and West by : Pillaimar West
Street. Ad-measuring : East to West : On the Northern Side - 96’ — 0,
On the Southern Side - 96’ — 07, North to South : On the Eastern Side -
30’ -0", On the Western Side - 30’-0".
Item No 2 : All that piece and parcel of the Vacant land situate at
Pillaimar West Street, Tisayanvilai Village, Radhapuram Taluk,
Tirunelveli District comprised in Survey No 240/1, R S No 971/1
admeasuring 1653 sq.ft and the vacant land being bounded on the North
by : Item No.1, South by : Property owned by Sri Selva Vinayagar Koil
-ltem No.2, East by : Property owned by Pichaya Kathiresan and West by :
Property owned by Murugan Nadar. Ad-measuring : East to West : On the
Northern Side - 43’ —5”, On the Southern Side - 43’ -5, North to South : On
the Eastern Side - 30’ -0”, On the Western Side - 46’-0”. more particularly
mentioned in the settlement deed vide document number 1244/2013
dated 06/03/2013 and memorandum of Deposit of title deeds vide document
number 1937/2014 dated 24/07/2014. Both the property in item number 1
and 2 situated within the Registration Sub-district of Tisayanvilai and in the
Registration District of Palayamkottai.
Place : Chennai
Date : 22.10.2024

AUTHORIZED OFFICER
BANK OF BARODA

|5 CAPITAL

PROTECTING INVESTING FINANCING ADVISING

Aditya Birla Finance Ltd.

Registered Office : Indian Rayon Compound, Veraval, Gujarat - 362266
Branch Office: No.2/3,2nd Floor,Melakkal Road,Near Passport Office Madurai Tamilnadu-625016

DEMAN TICE U/s 13(2)

You the below mentioned borrower has availed loan by mortgaging the schedule mentioned property and you the below mention has stood as borrower/co- borrower guarantor /mortgagors for the
loan agreement. Consequent to the defaults committed by you, your loan account have been classified as non-performing assets on 14.10.2024 under the provisions of the Securitisation &
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (in short SARFAESI Act). We Aditya Birla Finance Limited had issued Demand Notice u/s 13(2) read with
Security 13(13) of the SARFAESI Act to the address furnished by you. The contents of the said notices are that you had committed default in payment of the loans Guaranteed to you. Therefore,
the present publication carried out to serve the notice as the provision of Section 13(2) of SARFAESI Actand in terms of provision to the rule 3(1) of the Security Interest (Enforcement) Rules, 2002:

BORROWER, 2. Mr. AMIRTHALINGAM V, No.7/178, 1 Trichy
Main Road, Melur Taluka, T Thamaraipatty, Madurai — 625106
Also At : 11a, Tiruvalluvar Nagar, Burma Colony, Nondikovilpatti,
Melur, Madurai — 625106. Also At : Plot No. 16A & 15, Aruna
Gardens, Thumbaipatti Village, Madurai To Trichy Main Road, T
Thamaraipatty, Melur, Madurai — 625106. Also At : R.S. No.
199/6, Presently In R.S. No. 199/8f2, Burma Colony, Il Street,
Melur, Madurai — 625106. ... Co Borrower, 3. Mr. Varatharajan
A, No.7/178, 1 Trichy Main Road, Melur Taluka, T Thamaraipatty,
Madurai - 625106. Also At : 11A, Tiruvalluvar Nagar, Burma
Colony, Nondikovilpatti, Melur, Madurai — 625106 Also At : Plot
No. 16a & 15, Aruna Gardens, Thumbaipatti Village, Madurai To
Trichy Main Road, T Thamaraipatty, Melur, MADURAI - 625106,
Also at : R.S. No. 199/6, Presently In R.s. No. 199/8F2, Burma

Colony, Il Street, Melur, Madurai-625106. ... Co Borrower asRoad.

Name and Address of the Borrower(s), Co- Details of the Date of | Amount due as
Borrower(s), Guarantor(s) & Mortgagors(s) security to be enforced Demand | per Demand
Notice Notice
Loan Account No: ABFLMDRLAP0000109897 and | ITEM-1:Maduraidistrict, Madurai north registration district, Melur sub registration district, |14 102024 Rs.
ABFLMDRLAP0000103982 Thumbaipatti village, S.N0.319/2B, Aruna Gardens, Plot no.16A & 15 measuring 4452 sq. ft. 75,05,035.10/-
1. Mrs. KALA.A., No.7/178, 1 Trichy Main Road, Melur Taluka, T | within the following boundaries and measurements: North - 20 feet length road. East - Plot (Rupees
Thamaraipatty, Madurai — 625106. Also At : 11A, Tiruvalluvar | no.14 of vacant land. South - Plot no.16B & 18 of vacant land. West - 10 feet common Seventy-Five
Nagar, Burma Colony, Nondikovilpatti, Melur, Madurai - 625106. | pathway. Within these admeasuring the plot no.16An east to west on northern side 44 feet, Lakh Five
Also At:: Plot No. 16A & 15, Aruna Gardens, Thumbaipatti Village, | southern side 43 feet and south north on the western side 56 feet, Eastern side 56 feet and Thousand Thirty-
Madurai To Trichy Main Road, T Thamaraipatty, Melur, Madurai - | totally an extent of 2436 sq.ft. and the plot no.15 in east to west on northern side 36 feet, Five and Ten
625106, Also At : R.S. No. 199/6, presently in R.S. No. 199/8F2, | southern side 36 feet, and south to north on western side 56 feet, eastern side 56 feet and Paisa Only) by
Burma Colony, Il Street, Melur, Madurai - 625106. ....| totally an extent of 2016 sq. ft of land and thus two plots totally measuring 4452 sq. ft and way of

within boundaries of construction of ARCC Roof dwelling house and shop building with
ground floor and 1st floor, EB service no. 05-113-026-1507)

ITEM - 2 : Madurai District, Madurai North Registration District, Melur Sub Registration
District, Melur Municipal Town, Melur Village, R.S.No.199/6, presently in sub-divided
S.No.199/8F2 of 13 cents, in which with extent of 3840 sq. ft. within the following boundaries
and measurements: North - Dhanalakshmi Muniyandi Property. East - Narayanan Chettiyar
vacant land, South - Solai Azhagu House & Muthu vacant land property, West - Krishnan
House presently Azhagan Teacher House. Within these admeasuring in East to West on
Northern side 60 feet, Southern side 60 feet and South to North on Western side 62 feet,
Eastern side 66 feet and totally an extent of 3840 sq. ft. With R.C.C.building thereon with all
rights. As per building plan approval the Land with extent of 3326.08 sq. ft. along with building
thereon and on southern side 15 ft wide of land for road to reach Nondikovilpatty Road.

As per Town Survey Register the Land with extent of 3326.08 sq. ft. in T.S.No.83 and 139.98
sq. ft. in T.S.No.122 with total extent of 3465.98 sq. ft. of land and with T.S.No.85 mentioned

outstanding
principal, arrears
(including
accrued late
charges) and
interest till
14.10.2024

You are hereby called upon to pay Aditya Birla Finance Limited within the period of 60 days from the date of Publication of this notice the aforesaid amount with interest and cost failing which
Aditya Birla Finance Limited will take necessary action under the Provisions of the said Act against all or any one or more of the secured assets including taking possession of secured assets of
the Borrowers, Co-borrowers, Mortgagors and the guarantors. The power available to the Aditya Birla Finance Limited under the said act include (a) Take possession of the secured assets of
the borrowers including the rights to transfer by way of lease, assignment of sale for releasing secured assets (b) Take over management business of the borrower including the right to transfer by
way of lease, assignment or sale for realizing the secured asset; ¢) Appoint any person (hereafter referred to as the manager), to manage the secured asset the possession of which has been
taken over by the secured creditor; d) Require at any time by notice in writing, any person who has acquired any of the secured asset from the borrower and from whom any money is due or may
become due the borrower, to pay the secured creditor, so much of the money as is sufficient to pay the secured debt. In terms of the Provisions of the Section 13(13) of the said act, you are hereby
prohibited from transferring, either by way of sale, lease or otherwise (other than in the normal course of your business), any of the secured assets as referred to above and
hypothecated/mortgaged to the Aditya Birla Finance Limited without prior consent of the Aditya Birla Finance Limited
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SPECIALIZED DIGITAL BANKING BRANCH,
#4, | Main Road, Kasturba Nagar, Adyar,
Chennai - 600020. Mob : 94983 05601
Email:cb6729@canarabank.com

E-AUCTION SALE

E-Auction Sale Notice for Sale of Immovable Properties under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with
proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrowers that
the below described immovable property mortgaged / charged to the Secured
Creditor, the Possession of which has been taken by the Authorized Officer of
Specialized Digital Banking Branch of the Canara Bank, will be sold on “As is where
is”, “As is what is”, and “Whatever there is” on 30.11.2024 (Time 11.30 a.m. to
12.30 p.m.) for recovery of ¥ 58,52,348.66 (Rupees Fifty Eight Lakh Fifty Two
Thousand Three Hundred Fourty Eight and Sixty Six Paise Only) (SHEIK FARIDH),
351,41,226.71 (Rupees Fifty One Lakh Fourty One Thousand Two Hundred Twenty
Six and Seventy One Paise Only) (ELAVARASAN R), I 47,09,058.31
(Rupees Fourty Seven Lakh Nine Thousand Fifty Eight and Thirty One Paise Only)
(BOVAS K), X 34,26,699.77 (Rupees Thirty Four Lakh Twenty Six Thousand Six
Hundred Ninety Nine and Seventy Seven Paise Only) (KAMALAKANNAN E),
% 29,30,688.59 (Rupees Twenty Nine Lakh Thirty Thousand Six Hundred Eighty
Eight and Fifty Nine paise Only) (PAVALAKKANNAN P) and X 28,52,395.90
(Rupees Twenty Eight Lakh Fifty Two Thousand Three Hundred Ninety Five and
Ninety paise Only) (RUBAN S) due as on 20.10.2024 to the SPECIALIZED DIGITAL
BANKING BRANCH of Canara Bank.

®ore1d® Canara Banﬂ'<5Q

[ i Syndicate

Borrowers: 1.Sheik Faridh, S/o.Soukath Ali, Kar Apartments, 2nd Street, Perambur
High Road, Perambur Barack, Chennai Tamil Nadu 600012, 2.Sharmila, W/o.Sheik
Faridh, No.55/26, Strahans Road, 5th Street, Dashamakkan, Perambur, Chennai —
600012, 3.Elavarasan R, S/o.Ramalingam, 4.Sutha Elavarasan, W/o.Elavarasan,
Nos.3 & 4 residing at : No. 503/1 Sriram Nagar, Ramakrishnan Street, M G 1
Urapakkam, Kancheepuram Dist, Tamil Nadu 603210, 5.Bovas K, S/o.Kothandan,
6.Kirubanithi K, W/o.Kothandan, Nos.5 & 6 residing at : No.16, Bharathiyar Street,
Madambakkam, Kancheepuram, Tamil Nadu - 600126, 7.Kamalakannan E,
8.Deepa, Nos.7 & 8 residing at : No 5/30, Kutty Thambiran Street, Puliyanthope High
Road, Perambur Barracks, Chennai, Tamil Nadu 600012, 9.Pavalakkannan P, 38,
Pillayar Koil St., Velachery, Chennai Tamil Nadu 600042, 10.Radha P,
W/o.Pavalakannan, 12, NSK Street, Anna MGR Nagar, Pallikaranai Medavakkam,
Kancheepuram — 600100, 11.Ruban S, No.14/61, Anthoniyar Street, Agateeswaram,
Kanniyakumari, Tamil Nadu 629702

DETAILS OF PROPERTIES

SCHEDULE OF PROPERTY (SHEIK FARIDH)
Schedule-A: All that piece and parcel of partially constructed site, bearing Old No.66,
New No:53A, comprised in Survey No:61/1B1B, Old Kallukadai Street, Gowripet,
Paruthipattu Village, Avadi Sub Registrar Circle, Tiruvallur District measuring
an extent of 2520 sqft. Bounded on the: North by : Road, South By: Land and building
belongs to Mrs.Vijayakumari, East by: Land and building belongs to Mrs.Velayutham,
West By: Land and building belongs to Mrs.Masilamani. Measuring on the: North Side:
30ft, South Side:30ft, East Side: 84 ft, West Side: 84ft.
Schedule -B: UDS for Flat No.F3 in First Floor, having a built up area of 1296 sq.ft
,inclusive of common area with 518sq ft of undivided share of land.
The above property is situated within the Registration District of Chennai South and
Registration Sub District of Avadi.

(LA 10,36,000/- EIETEDTESAGETIN ? 1,03,600/-

SCHEDULE OF PROPERTY (ELAVARASAN R)
Schedule-A: All that piece and parcel of partially constructed site, bearing Old No.66,
New No:53A, comprised in Survey No:61/1B1B, Old Kallukadai Street, Gowripet,
Paruthipattu Village, Avadi Sub Registrar Circle, Tiruvallur District measuring
an extent of 2520 sqft. Bounded on the: North by : Road, South By: Land and building
belongs to Mrs.Vijayakumari, East by: Land and building belongs to Mrs.Velayutham,
West By: Land and building belongs to Mrs.Masilamani. Measuring on the: North Side:
30 ft, South Side: 30ft, East Side: 84 ft, West Side: 84ft.

Schedule —-B: UDS for Flat No.S2 in Second Floor, having a built up area of
1175 sq ft, inclusive of common area with 470sq ft of undivided share of land .
The above property is situated within the Registration District of Chennai South and
Registration Sub District of Avadi.

[(C AL 9,40,000/- EIEURETETSAEDN T 94,000/

SCHEDULE OF PROPERTY (KAMALAKANNAN E)
Schedule-A: All that piece and parcel of partially constructed site, bearing Old No.66,
New No:53A, comprised in Survey No:61/1B1B, Old Kallukadai Street, Gowripet,
Paruthipattu Village, Avadi Sub Registrar Circle, Tiruvallur District measuring
an extent of 2520 sqft. Bounded on the: North by : Road, South By: Land and building
belongs to Mrs.Vijayakumari, East by: Land and building belongs to Mrs.Velayutham,
West By: Land and building belongs to Mrs.Masilamani. Measuring on the: North Side:
30 ft, South Side: 30ft, East Side: 84 ft, West Side: 84ft.

Schedule -B: UDS for Flat No.F1 in First Floor, having a built up area of 918 sq ft,
inclusive of common area with 367sq ft of undivided share of land .

The above property is situated within the Registration District of Chennai South and
Registration Sub District of Avadi.

[EEACN AT 7,34,000/- EIEEUETEIEAED 3 73,400/-
SCHEDULE OF PROPERTY (PAVALAKANNAN P)
Schedule-A: All that piece and parcel of partially constructed site, bearing Old No.66,
New No:53A, comprised in Survey No:61/1B1B, Old Kallukadai Street, Gowripet,
Paruthipattu Village, Avadi Sub Registrar Circle, Tiruvallur District measuring
an extent of 2520 sqft. Bounded on the: North by : Road, South By: Land and building
belongs to Mrs.Vijayakumari, East by: Land and building belongs to Mrs.Velayutham,
West By: Land and building belongs to Mrs.Masilamani. Measuring on the: North

Side: 30 ft, South Side:30ft, East Side: 84 ft, West Side: 84ft.

Schedule —-B: UDS for Flat No.S1 in Second Floor, having a built up area of
918 sq ft, inclusive of common area with 367sq ft of undivided share of land .

The above property is situated within the Registration District of Chennai South and
Registration Sub District of Avadi.

Reserve Price e L X [v]o Jol Eamest Money Deposit (EMD) & -1V
SCHEDULE OF PROPERTY (K BOVAS)
Schedule-A: All that piece and parcel of partially constructed site, bearing Old No.66,
New No:53A, comprised in Survey No:61/1B1B, Old Kallukadai Street, Gowripet,
Paruthipattu Village,avadi Sub Registrar Circle, Tiruvallur District measuring an
extent of 2520 sqft. Bounded on the: North by : Road, South By: Land and building
belongs to Mrs.Vijayakumari, East by: Land and building belongs to Mrs.Velayutham,
West By: Land and building belongs to Mrs.Masilamani. Measuring on the: North
Side: 30 ft, South Side: 30ft, East Side: 84 ft, West Side: 84ft.
Schedule —B: UDS for Flat No.S3 in second Floor, having a built up area of
1022s(ft, inclusive of common area with 336 sq ft of undivided share of land .
The above property is situated within the Registration District of Chennai South and
Registration Sub District of Avadi.

Y dHL 6,70,000/- EISTIETETSAEIN ? 67,000/
SCHEDULE OF PROPERTY (RUBAN S)

Schedule-A: All that piece and parcel of partially constructed site, bearing Old No.66,

New No:53A, comprised in Survey No:61/1B1B, Old Kallukadai Street, Gowripet,

Paruthipattu Village, Avadi Sub Registrar Circle, Tiruvallur District measuring

an extent of 2520 sqft. Bounded on the: North by : Road, South By: Land and building

belongs to Mrs.Vijayakumari, East by: Land and building belongs to Mrs.Velayutham,

West By: Land and building belongs to Mrs.Masilamani. Measuring on the: North Side:

30 ft, South Side: 30ft, East Side: 84 ft, West Side: 84ft.

Schedule -B: UDS for Flat No.F2 in First Floor, having a built up area of 901 sqft,

inclusive of common area with 360sq ft of undivided share of land .

The above property is situated within the Registration District of Chennai South and

Registration Sub District of Avadi.

(NS 7,20,000/- EIETEDTESAGEDN 2 72,000/-

Total Reserve Price for Six Properties LI L X IVIE] EMDERERIUE
Bid Multiplier:  1,00,000/-

Note : All the above properties will be sold in a single lot only.
Combined bid for 6 properties alone will be considered for this
E-Auction and bid for anyone of the lot alone will not be considered.

Time 11:30 a.m. to 12:30 p.m.

DATE & TIME (With unlimited extension of 5 minutes duration each
ith unlimited extension o minutes duration eac|
OF E-AUCTION till the conclusion of the sale)

The earnest money deposit shall be deposited on or before 29.11.2024 till 4.00 p.m

30.11.2024

The property can be inspected, with Prior Appointment with Authorised Officer,
on 28.11.2024 between 11.00 a.m. & 5.00 p.m.

EMD amount of 10% of the Reserve Price is to be deposited by way of Demand draft in favour of
Authorized Officer, Canara Bank, Specialized Digital Banking Branch OR shall be deposited through
RTGS/NEFT/Fund Transfer to credit of account of Canara Bank,

Specialized Digital Banking Branch, Chennai Alc No. 209272434, IFSC Code: CNRB0006729

For detailed terms and conditions of the sale please refer the link “E-Auction” provided in Canara
Bank's website (www.canarabank.com) or the service provider M/s E-bkray (M/s PSB Alliance
Pvt. Ltd), (Contact No.70466 12345 / 63549 10172 / 82912 20220 / 98922 19848 / 81602 05051,
Email:support.ebkray@psballiance.com/support.ebkray@procure247.com) or may contact
Chief Manager, Canara Bank, SPECIALIZED DIGITAL BANKING BRANCH (Mob: 94983 05601)
or Divisional Manager, Regional Office Chennai South, (Mob: 95142 91965 / 94983 46053)
during office hours on any working day.

Portal of E-Auction: https://ebkray.in

Place: Madurai Date: 23.10.2024

Signed by Authorized Officer, Aditya Birla Finance Limited

Date : 22.10.2024, Place: Chennai Authorised Officer, Canara Bank

PEGASUS ASSETS RECONSTRUCTION PRIVATE LIMITED
Regd. Off: 507, Dalamal House, Jamnalal Bajaj, Nariman Point, Mumbai-400021

Corp. Off: 55-56, 5th Floor, Free Press House, Nariman Point, Mumbai-400021.
Off: Flat No.1-C, First Floor, H.M.H. Plaza, New No.56 (o) 105,
G.N. Chetty Road, T.Nagar, Chennai-600017.
POSSESSION NOTICE [RULES 8 (1)] (For Inmovable Property)

The undersigned being the Authorised Officer of Pegasus Assets Reconstruction
Private Limited in its capacity as Trustee of Pegasus 23 Trust 10 (PARPL) under
the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (54 of 2002) and in exercise of powers conferred under Section
13(12) of the SARFAESI Act read with Rule 3 of Security Interest (Enforcement) Rule,
2002 would like to inform you that Jana Small finance Bank Limited (herein after
referred as "Jana Bank") issued demand notice dated 13/03/2024 ("13(2) Notice")
calling upon the Borrowers/ Co-Borrowers/ Mortgagors/ Guarantors namely 1) Mrs.
Meenakshi, 2) Mr. Sundramoorthi, to repay the amount mentioned in the said u/s
13(2) notice being Rs.2,97,689.01/- (Rupees Two Lakhs Nighty Seven Thousand
and Six Hundred and Eighty Nine and One Paise Only) outstanding as on
13.03.2024 together with further interest at the contractual rates and costs, charges and
expenses within 60 days from the date of receipt of the said notice.
The credit facilities availed by the Borrowers from Jana Bank together with all underly-
ing security interest and all rights, titles and interests therein have since been assigned
by Jana Bank to PARPL under the aegis of the SARFAESI Act, vide Assignment of Debt
Agreement dated 28/03/2024. Pursuant to aforesaid assignment and in accordance with
the provisions of the SARFAESI Act, PARPL has become the lender and is entitled to
recover the entire dues mentioned in the 13(2) Notice, and to exercise all its rights as a
Secured Creditor under the provisions of the SARFAESI Act and rules thereunder.
The Borrowers/ Co-Borrowers/ Mortgagors/ Guarantors as mentioned above having
failed to repay the outstanding dues mentioned in the 13(2) Notice, notice is hereby given
to the Borrowers and the public in general that the undersigned has taken possession
of the secured asset described herein below in exercise of powers conferred on him
under Section 13 (4) of the SARFAESI Act, read with Rule 8 of the Security Interest
Enforcement Rules, 2002 on this the 23rd day of October of the year 2024.
The Borrowers/ Co-Borrowers/ Mortgagors/ Guarantors as mentioned above in
particular and the public in general are hereby cautioned not to deal with the property
and any dealings with the property will be subject to the charge of PARPL for an amount
of Rs.2,97,689.01 (Rupees Two Lakhs Nighty Seven Thousand and Six Hundred
and Eighty Nine and One Paise Only) outstanding as on 13.03.2024 with further
interest at the contractual rate and costs, charges and expenses thereon w.e.f.
13.03.2024 till the date of payment/ realization.
Please note, Jana Small Finance Bank officers will engage in collection and recovery
activities on your loan account on behalf of PARPL
The Borrowers/ Co-Borrowers/ Mortgagors/ Guarantors as mentioned above attention
are invited to the provisions of Section 13(8) of the SARFAESI Act, in respect of the time
available to redeem the secured assets.

DESCRIPTION OF IMMOVABLE PROPERTY
Schedule-'A": Schedule Property: All that piece and parcel of the property bearing
New Door No.32/1 Old No.25, Sundaram 3rd Street, Vyasarpadi, Chennai-600039,
Comprised in R.S.N0.531/98, Patta No.453/2000-2001 as per Patta S.No.531/144
Block No.27, Situated at Perambur Village, Pursawalkam Taluk, Chennai District,
measuring 716. 15 Sq.ft and common passage measuring 96 Sq.ft, in all totally meas-
uring 812.15 Sq.ft together with building thereon and the Land Bounded on the: North
by: House belongs to Mr. C Veerasamy, South by: House belongs to Mr.
Mathiyazhagan and 3 feet passage leading to Sundaram Street, East by: House
belongs to Mr. Kumudhavalli Ammal, West by: Community Hall (Hope Lodge).
Measuring: Northern Side: 34 feet, Southern Side: 29 feet, Eastern Side: 23 feet 2 inch-
es, Western Side: 22 feet 9 inches. Situated within the Sub Registration District of
Purasawalkam and Registration District of Chennai Central.
Place: Chennai Sd/- Authorized Officer
Date: 24.10.2024

Pegasus Assets Reconstruction Pvt. Ltd.
Acting in its capacity as Trustee of PEGASUS 2023 Trust 10

Shriram Finance Ltd.

Registered Off.: Sri Towers, Plot No. 14A, South Phase
Industrial Estate, Guindy, Chennai 600 032

Branch Off: No.13, 3rd Floor, Meenakshi Towers,
Rajamannar Street, G N Chetty Road, T.Nagar, Chennai -
600 017 . Website: www.shriramfinance.in

SYMBOLIC POSSESSION NOTICE

Whereas, The undersigned being the authorised officer of Shriram Finance
Limited ( Shriram City Union Finance Limited ) under the provisions of the
Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (said Act) and in exercise of powers conferred under
Section 13(12) of the said Act read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 (said Rules) issued demand notices to the
Borrowers details of which are mentioned in the table below to repay the
amount mentioned in the said demand notices. The Borrowers having failed to
repay the amount, notice is hereby given to the Borrowers and the public in
general that the undersigned has taken symbolic Possession of the properties
described herein below in exercise of powers conferred on him/her under
Section 13(4) of the said Act read with rule 8 of the said Rules, on this 19th day
of October, 2024.

The Borrower in particular and the public in general is hereby cautioned not to
deal with the property and any dealing with the property will be subject to the
charge of Shriram Finance Ltd. for an amount as mentioned herein below with
interestthereon.

The Borrower's attention is invited to the provisions of the sub section 8 of Sec
13 of the Act, inrespect of time available to redeem to the secured assets.

ﬁSHHIFéAM

ﬁSHFIIFIAM Cm

MONEY WHEN YOU NEED IT MOST

Borrower's Name & Address
1. M/s AL Ameen Proteins  Represented by its Prop.Mr Shamsudeen M
No. 1/3 Kuppusamy Street, Peravallur, Vetri Nagar Chennai — 600 082
(Applicant/Borrower)
2. Mr Shamsudeen M
No. 56 A, 2nd Floor, Gopalapuram 1st Street, T.V.K Nagar, Nearby Ambedkar
statue, Chennai - 600 082 (Co-Borrower/Guarantor)
3. Mrs. Fathima No. 56 A, 2nd Floor, Gopalapuram 1st Street, T.V.K Nagar,
Nearby Ambedkar statue, Chennai - 600 082 (Co-Borrower/Guarantor)

Amount due as per Demand Notice

Rs. 21,68,576/- (Twenty One Lakhs Sixty Eight Thousand Five Hundred Seventy Six
Only) as on 16th July. Loan A/c No:- RSTNGLP2204070002

Demand Notice Dated:-17-07-2024

Symbolic Possession Dated:-19-10-2024

Description of Property

All that piece and parcel Land & Building, bearing Plot No. 70, (North Western
Side) comprised in $.No.72 /1, T.S No.125 —Part, as per Patta T.S No. 125/2,
Block No.31, 0.S No.76-Part, Measuring with an extent of 600 Sq.Ft ., situated
at 0ld Door No. 1 New Door No. 3, Kuppusamy Street , Vetri Nagar , Peravallur,
Chennai—600 082, Peravallur Village , Ayanavaram Taluk, Thiruvallur District
and bounded on the :-North by: T.S.No .120, South by: Remaining Portion of
Plot No.70, East by: Remaining Portion of Plot No.70, Westby: T.S.No .119,
Kuppusamy Street

Measuring :East to west on Northern Side: 37 Feet 6 inches

Eastto west on Southern Side: 37 Feet 6 inches

North to South on the Eastern Side: 16 Feet

North to South on the Western Side: 16 Feet

Situated within the sub-Registration District of SEMBUIM and in the
Registration District of North Chennai.

This notice is also hereby to caution the general public at large that the authorized
officer of Shriram Finance Limited (SFL) is in the lawful Symbolic Possession of
the immovable properties mentioned herein above and the Borrowers or any
person shall not after receipt of this notice transfer by way of sale, lease or
otherwise deal with/ alienate any of the above mentioned secured assets referred
tointhis notice, without prior written consent of SFL.
Place: Chennai

Date : 19-10-2024

Sd/- Authorised Officer
Shriram Finance Limited






